
ACT No. XXlX OF 1947. 
[PASSED BY TPIIK INDIAN LEGISLATURE] 

ed tho assent of the Governor General on tho 18th ApiJ 31941.1 
. . 

grovida for the continuance 06 control over issues of 
capital 

REAS it  is e l r p d i e ~ t  t o  provide for the .oontinuanoe of 
trol over issues of oapital ; 

reby enacted as follows :- 

be, oa!;led the Capital Ismes (Continuanoe Shod CtCle, e w n  
and dumbiws. 

It extends to  the whole of British India, and applies also 
ah ~uhjeota and servants of the Crown in any part of India 
British s.t~bjects who are domioiled in any part of India 

o have effect: on the first day of April, 

Defin!tleme, 

) " irrsue of capitel " mians the issuing of any securities 
er fur ctrsb or otherwise ; . 

) " securiti~u " meam any of. the followir~g instruments 
, or te'be ~tsued, by or for the benefit of a company, whether 
orated ill Ijritisll India or not, ntlmely :- 

(a)  shares, stock; and bonds ; 

(ii) debentur'es ; 

(hi) other inatl-uments creating a oharge or lien on 
.: the at;set,.ts of the comprmy ; aud 

ents acknowledging loan to or indebtez 
pang and guaranteed by a third party or 
:tl> wi h n third party. 

. - 3. (I) No corn! any incorpc.,rated in British India , hali, Conirc! wee 
01 pt  with t he consent of the Central Government, make an iesuee -plbd. 
-ue of cii.pital outside Britiuh India. ' 

. . (2) bo'rr!n,par!y, whether incorporsted. ig,British India or not, 
bell except with t.he consent of the Centr~l~.~overnment,- 

.., . ,* 

(0.) make an issue of capital in ~ r i i h h -  India ; 

(b) make in Britieh India any publio offor of securities- 

(c) renew or postpo~ie tho date of maturity or repay- 
ulerit of any security maturing for-j)~ymor\t in British , 

*a. India. ?$<: 
P (3) The Cent,ral Government may on sppliaation make an order 
%\accordi~lg 5?+ recognition to un issue of aapitttl made or to be mads 
g,st;i~ic,ic!e British India by s conlpsny not inoorporated in Britisb ,.,. <.&. c [adia. 
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. Capital Jsauee (Contilzualtoe of Control) 

(4) The Ceniial Government may qualify any ooii*ent or recog- 
ojtion accorded. by it under sub-section (8).or sub-section with 
brch conditione, whether L r  immediate or future fulfilme81 as it ' 
may think fit 'to impoae ; and where a company acta in plarsuailae' 
o !  such consedt or recognition, it shall comply with the tarmrr of 
 rig oonditiou so imposed. 

(6)  Where qn applinatdonfor tho conselit or recognition of the 
Central Governmerit under any of the provisions of this ~ection is 
refused, the Central Government ghall,. upon the request of the 
applicant, oommnnicate t,o him in writing the reaHons for eucb 

,< ' refusal. 

4. No pmbn ehaU issue in British India any prospectus or 
other document offering for subecriptio~ o: publioly offering for 
sale any securities which does not include a stahment t h ~ t  the con. 

. * Q ~ * ~ ~ ~  sent or recognition, w the case may he, of the Central Governmen% 
has been obtained to the issue or offer of the uecurities, and no par- 
 or; 'shell withouti the oonsent of the Central Government issue in 
British India any dooument publicly offering for  ale any security 
issued with the consent or recognition of the Central Government 
i f  such issue was made by s private oompsny or if the o 
ing i@ consent or recognition oontained a condition that the seou- . 
ritiea should bo privataly subsoribad. 

Pamheeie end 6. (I) No person shell acoept or give any consideration for 
mabslp of reoaritlm, any securities. in mepect of an issue of cepithl made or proposed 

to be made in British India or e h e ~ h e r e  unless the consent or re. 
oognition of the Central Government ha8 been oocorded to slscb 
iwue of aapitaf. ,- 

' /  

(2) No person shall sell or purtllaaso or otherwbe tra~mfer or 
aooept transfer of my securities h u e d  by s cornp%n,ny in rohpmt of 
my h u e  of capital made a k r  the 17th day of M a y  1943 in British 
pldia or ekewhere unless such hassue baa been .mde with the 
g o w n t  or recognition of the Centrd Govement.  

B 

P )war eo examp& 8. (I) The Centml Government, may, by genemi order whioh :;! 
a 10 andone shell be not%ed in the official Gazette, provide for tho gmnting T'rave&~sd of exernptlon from &I! or any of the proviaions of sectione 3; 4 

end 5. 

(2) The Central Government map by order oondone a contra- 
vention of sny of the psovisiom of section 3 OF section 4, and on the 
making of such order 'the provisions of this Act;, shall have effect, 1 

tar, if an exemption had been granted under sub-saction (I) of this 
- section in respect of the thing done or omitted t o  be done in can-. ' 

travention of seotion 3 or section 4, as the oase maybybe. 

P O W ~ P  fio 0~11 for '9. Any officer a~~thoribed in this behalf by the Central Govern - 
ment may, for the purpose of enquiring b t o  the correctness of m y  
statemunt made in an application for consent or recognition to a? 
k u e  of oapitral or for the purpose of dscertsining whether or 810% the 
mqr~ircments of any condition attaohed to an order accord~.ng sueh 
consent or recognition have been complied with, require any company, 
or tiny officer of a company, w@ch has m d e  such application or 
obtaiued such order to submit to him such accounts, books or other 
dsoumenix, or to f h h  to him such information, as he may mawrm- 
ah13 think neoewry.  
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h 8. No person shall, when complying with any requisition under FaLe0et;ahrnen 
I.- section 7 or when making any application for conaent or recognition 

to an issue of capital, give any ir~formation or make any statement 
f whi~h he knows, or has reasonable cause to believe, to be false or 

not arue in any material particular. 
5 

& 9. No person who obtains any information by virtue of thia Prohibition egra~oar 
Act ~lhall, other- than in conneahinn .with the elreoution of the fiaoloaing lnfc*. 
provisions of this Aot or of any order made in pursuance thereof, 
disolose that igformatjion to any other person except with the 
permission of the Cent,ral Government. 

%% 
10. The Qelltral Governiaent may by order ciirect that any Power to deleqete 

e power or duty which by or under any of the preceding provisions 

$ of this Act is conferred or imposed upon the Central Govornmenb 
ghsli, in such ciraurnutaaces and under suoh conditions, if any, as 
may be spocified in the direction, be eaercissd or diaoharged by sny 

& ofiaer subordinate to that Oovernrnont. 

[ 11. The Central Government shall, by notification in U o  official Glqmttca to  
Gazette, constitute an Advisory Cornmit,tee consisting of not more zzraovem- 
Ghan five members. and may from time t o  time refer t o  it for adrice 
Biny suoh matters arising ouc of the administration of this Act n@r 
the CcnLral Gorernmant may tbint  fit. 

1 12. The Central Government msy by notification in the offiaial Pn~ber to make 
f Gazette make rides for carrying out the purposes of this Act. rdes .  

b- 13. ((1) Whoever contravenes, ur attempts tr. contravene, any Penaltie.. 
; of the provisions of this Act or of any order made thereunder & 

3b.al.i be punishable with imprisonraelpt for a term which may 
& extend to orme ycar or with fin0 or with both 
C 
F (2) I$ tilo perbon committirig 8,n offence punishable under 

this section is tb company or other body corporate, every director, , 

manager, secretary or other officer thereof. shell, unlese he prove8 [ that the id  fence was committed without hia kouwls_dgo or that hs 

1 mrc%ed '811 due diligence to prevent its commission, be deem& to I 

be gujlt,y of such offencc7. F 
14. Whore any person is proseoutad for contravening any Burdenof I* provisiou of this Act or of any order made thereuoder c::::iF $ which prohibits him from doing sn act without the consent or Oe8aaaa 

&.- permkulon of any authority tho burden of proving that he had the 
requlnite oonaent or permiasion shall be oa him. 

16. No auit. proseculiou or other legal proceedings shall tie ProtecUoo of 
against any person for nnything ic good faith dona or intellded taken 

under Act. B to be done urader thie Act or :my rule or order made th-aeunder. 
F * 16. (1)  All o r d ~ r s  made or deemed to be made nndor the grovi- continuenoe of 
@ 
i: sion,+ of tho Capit:~l I ;suss (Cootinuance of Control) Ordinance 1047 :$tin:s$: 
5 and in force irrlml.did,eiv br.fore I he  ~ommonccmcnt of t l . l iu  Act shall v 6- inuo to bc in for< e and be daerned to bc ordei s mado under the 
? .orresponding prov~sions of tlri;: Art. 
2 ' ( 2 )  Section 6 of rhc  General C ~ ~ U R C R  Act. 1897. <hall a ip lp  upon x of 1697. 

Wle arpir?+ioo of t h e  paid Orlinnnar as if it had then been repealed 
% by thm Act : 
r 
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